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By Reddy= J.
'~ The matter pertains to the service conditions of

Home Guards. The BA is filed challenging the order of discharge
of the applicant who was enrolled as a member of Home Guard.

This matter is coveryed by the decision of ths Full Bench

o in OA N0, 1753/97 connected with other OAs (Indel Singh Tomar
& Others Vs, Union of India & Others) decided on 25,11, 1999,
In the above circumstances, this OA is also disposed
of interms of the aforesaid Full Bench decision, No costs,
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